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THE JAMMU AND KASHMIR
(EXTENSION OF LAWS) BILL, 1956

THE MINISTER IN THE MINISTRY oOF
HOME AFFAIRS (SHRI B. N. DATAR): Sir, I
beg to move:

That the Bill to provide for the
extension of certain laws to the State of
Jammu and Kashmir, as passed by the Lok
Sabha, be taken into consideration".

This is a still simpler measure. What was
done, as the House is aware, was thai the
Jammu and Kashmir State on account of a
number of historical and other circumstances
occupied a special place and, therefore, in the
Constitution also certain provisions were
made. Then, subsequently a*, per provisions
in the Constitution, the President's Order was
issued in 1954. According to this Order, as the
House 1is aware, certain parts of the
Constitution were made applicable to the
State of Jammu and Kashmir. In this
connection, I would invite the attention of the
House to article 370 of the Constitution. As a
result of the provisions made in article 370,
the Constitution (Application to Jammu and
Kashmir) Order, 1954 was passed. It specified
the subjects in regard to which Parliament had
the power to make laws in relation to the
Jammu and Kashmir State.

[THE VICE-CHAIRMAN (SHRIMATI S'HARDA
BHARGAVA) in the Chair]

And thereafter the subjects that were in the
Union List so far as the State of Jammu and
Kashmir was concerned were taken over.
Now, the question arose as to which Acts
passed by the Indian Legislature should be
made applicable to Jammu and Kashmir,
because in view of this provision in article
370 and also the President's Order, certain
entries in the Union List became applicable to
Jammu and Kashmir. Therefore, in respect of
these subjects naturally Indian laws had to be
made applicable. The laws that we had so far
as they relate to the subjects in respect of
which Parliament had power to legislate for
Jammu and Kashmir; and those laws the
extension of which is essential for the
effective administration of the State—these
were the two principles that we followed in
this respect. And then after consultations
Government came to the conclusion that it
was necessary that a
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number of Acts that were in force in India, so
far as the Union List was concerned, ought to
be made applicable also to Jammu and
Kashmir. You will find in the list that has
been given the various Acts that have to be
made applicable with such formal amend-
menis thai are necessary, they have been
specified in the Schedule. Therefore, 1 would
submit that this is a piece of legislation which
is absolutely essential in order to bring Jammu
and Kashmir in line with India, according to
the agreed principle so far as the
administration of the Central laws are
concerned, and 1 am confident that the House
will agree to the Bill.

THE VICE-CHAIRMAN (SHRIMATI
SHARADA BHARGAVA): Motion moved:

"That the Bill to provide for the
extension of certain laws to the State of
Jammu and Kashmir, as passed by the Lok
Sabha. be taken into consideration."

SHRI JASPAT ROY KAPOOR (Uttar
Pradesh): Madam Vice-Chairman, I am sure it
must be a matter of great satisfaction to every
one of us that our Central laws enumerated in
this measure will now be made applicable to
the State of Jammu and Kashmir as they are
applicable to the rest of India. Any measure
which makes the ties between Kashmir and the
rest of India stronger and stronger still must be
welcomed v*th applause. It is a matter of great
pleasure and ever increasing satisfaction to us
that the State of Jammu and Kashmir has
through its duly constituted Constituent
Assembly declared itself to be permanently a
part and parcel of this country. For the last
many years the fate of Jammu and Kashmir
had been hanging in the balance. Though we in
this part of the country and also the residents
of the State of Jammu and Kashmir have had
never any doubt as to what the real intention of
the residents of Jammu and Kashmir was in
the matter of the integration of that State with
India, yet our neighbouring newly created
country of Pakistan had been claiming that this
State of Jammu and Kashmir should belong to
Pakistan. They had been claiming also that if a
plebiscite were taken there, the residents
thereof would cast their votes in favour of %
being integrated with Pakistan. Their claims
have proved to be wrong because the residents
through their duly
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elected representatives in the Constituent
Assembly, through their duly appointed Chief
Minister of Jammu and Kashmir and the other
Ministers, have all unanimously declared time
and again that they have integrated with the
rest of India and that they remain a pan and
parcel of this great country for all good time
to come. No doubt, though things have settled
down in that beautiful State and valley, yet it
is a matter of great regret to us that some
persons there, and it is a still greater matter of
regret that some persons though not belonging
to that State but yet claiming to be greatly
interested in that State—from this capital of
India—are carrying on a propaganda which is
not obviously in the interests of the country
and which if we had not such a great liberty of
press and platform and propaganda would not
have been tolerated for a minute. Not very far
away from this place, from Constitution
House—what that number is I forget at the
moment.

SoME HON. MEMBERS: 61 Con-stitution
House.

SHRI JASPAT ROY KAPOOR: 61
Constitution House which has become
notorious enough by this time and by a
particular person who resided there we are
reminded every now and then by a very
nonsensical propaganda that is being carried
on from that place— I would say even
treacherous propaganda that is being carried
on from that place, that all is not well in
Kashmir, which is a mischievous mis-
representation.

We are flooded with literature from that
notorious place every now and then and we
must make it clear that we detest it and
consider it positively harmful to Kashmir and
India as a whole. Madam Vice-Chairman, I
would request the hon. Home Minister to tell
us on this occasion as to what they think of it.
The propaganda that is being carried on from
that place is being taken advantage of by
Pakistan to the fullest extent. The mere fact
that the Pakistan press gives a very hospitable
quarter to all that is published from 61,
Constitution House, should be a clear proof, a
clear evidence of the great harm that that
propaganda is doing to this country,
particularly to this State of Jammu and
Kashmir in whose interest, that propaganda is
claimed to be carried on. What a pity,
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Madam  Vice-Chairman, that such a
propaganda should be allowed to be carried
on from a place which belongs to this
Government itself. I do not know how this
Government can persuade itself to be so
hospitable, to be so generous, as to let out a
portion of the Constitution House to one who
is doing such a great disservice to this
country.

SHRI B. K. P. SINHA (Bihar): I do not
understand what is the relevance of all this in
a debate on the measure before us.

SHRIJASPAT ROY KAPOOR: My

hon. friend does not seem to appreciate the
relevance of all this which to all other
Members, I am sure, would be so obvious.
We are going to extend our laws to the Stale
of Jammu and Kashmir, and unless the law
and order position in Jammu and Kashmir is
all right how can we enforce any law there?

THE  VICE-CHAIRMAN (SHRIMATI
SHARDA BHARGAVA) : You should confine
your speech to the Bill.

SHRI JASPAT ROY KAPOOR: 1
am, Madam. I hope the Chair would not be
led away by the remarks of my friend over
there.

THE  VICE-CHAIRMAN (SHRIMATI
SHARADA BHARGAVA) : I understand what
you are talking.

SHRIJASPAT ROY KAPOOR: It is

so very relevant. It is not for the fun of it that
I am urging what I am urging. The question is
whether this law that we are going to make
applicable to the State of Jammu and
Kashmir, whether really and in fact we shall
be in a position to enforce it there. Surely, if
the law and order position in Jammu, if the
political atmosphere in the State of Jammu
and Kashmir, is not one of tranquility, this
law will be merely somethirfg which we will
have to throw in the waste paper basket. It is
not a small matter. It is not a simple matter. It
is not an innocent affair that we are dealing in
this measure. When we are passing this
legislation, we have also got to see that we
create in this State an atmosphere where this
measure of ours can be safely and properly
implemented. I submit therefore respectfully,
Madam Vice-Chairman, that [ am not only
irrelevant but [am
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[Shri Jaspat Roy Kapoor.] most relevant.
We cannot under our very eyes allow a state
of affairs to continue which will disturb the
whole peaceful atmosphere of the State of
Jammu and Kashmir. Such treasonable
propaganda, such treacherous propaganda,
surely on this occasion we cannot ignore.
However, Madam Vice-Chairman, since you
want to rush through this legislation, I have no
grievance over that attitude of yours, and I do
not propose to speak at length. I hope what I
have submitted should be enough to bring the
seriousness of the situation to the notice of the
Government, and I hope and trust that they
will take due notice of it and will not be
virtually a party to this sort of nefarious
propaganda which is being carried on from a
premises of which they are the owners.
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SHrRI H. P. SAKSENA (Uttar Pradesh):
Madam, 1 support this Bill with an
unburdened heart, because 1 was suffering
from a grievance of very long standing. 1 used
to see that in each and every Bill that was
brought before us for discussion in this House,
there was an exception mentioned, that peren-
nial exception, of the fact that the Bill will be
applicable to the whole of India excepting the
State of "“ammu and Kashmir. That exception,
I find, has at long last been removed, and all
the Acts that we will be passing hence-
forward, I hope, will be equally applicable to
the State of Jammu and Kashmir just as they
will be applicable to the rest of India.

Madam, the State of Jammu and" Kashmir
is the crown of India. It is the most strategic
point so far as the defence of India is
concerned, and it cannot be sacrificed at any
cost whatsoever. That is the reason why the
Government of India have invested crores
upon crores of rupees on the safety and the
security of the State, and the Government of
India have been making Herculean efforts for
saving the State from the clutches of the
neighbouring country of ours which has grown
out of the dissidence of this very country.
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Madam, I wish the people of Jammu and
Kashmir all well and all prosperity, and I
hope that they will accept the application of
the laws, that are applicable here in the rest of
India, with an open heart, and will cease to
think that they stand in need of any furlher
safeguards for the security and semi-inde-
pendence of their State. Article 370 ot the
Constitution gives them special privileges and
special concessions, and they should be
content with those privileges and concessions,
and falling entirely in line with the rest of
India, they should try to build up the
prosperity of the country from Jammu and
Kashmir to the Cape Comonn.

SHRIB. N. DATAR: Madam, there
is nothing that has been urged, and
hence I would not like to take any
time of the House.

T  VICE-CHAIRMAN
SHARDA BHARGAVA):

(SHRIMATI
The question is:

"That the Bill to provide for the
extension of certain laws to the State of
Jammu and Kashmir, as passed by the Lok
Sabha, be taken into consideration."

The motion was adopted.

THE VICf=CHAIRMAN (SHRIMATI
SHARDA BHARGAVA): Now we shall take up
the clause by clause consideration of the Bill.
There are no amendments.

Clauses 2 to 6 and the Schedule were
added to the Bill.

Clause 1, the Title and the Enacting
formula were added to the Bill.

SHRIB. N. DATAR: Madam, I move: THE

CENTRAL EXCISE AND SALT

THE  VICE-CHAIRMAN  (SHRIMATI
SHARDA BHARGAVA) : The question is:

"That the Bill be passed." The

motion was adopted.

[ 4 SEP.
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RESOLUTION REGARDING CON-
TINUANCE OFPRESIDENT'S
PROCLAMATION IN RELATION TO
fRAVANCORE-C O CH 1N STATE

THE  VICE-CHAIRMAN  (SHRIMATI
SHARDA BHARGAVA) : Now, there is this
Resolution on the agenda.

SoME HON. MEMBERS: We can
take it up tomorrow.
THE  VICE-CHAIRMAN  (SHRIMATI

SHARDA BHARGAVA) : We can sit till 5-30 or
6 P.M. because there is a lot of business to be
finished.

SHRI H. C. DASAPPA (Mysore): It is very
unfair, Madam.

THE  VICE-CHAIRMAN (SHRIMATI
SHARDA BHARGAVA) : Let the hon. Minister
move it at least.

THE MINISTER IN THE MINISTRY OF
HOME AFFAIRS (SHRI B. N. DATAR):
Madam, 1 move:

"That this House approves the
continuance in force of the Proclamation
issued by the President on the 23rd March,
1956, under article 356 of the Constitution,
in relation to the State of Travancore-
Cochin and approved by resolutions passed
by the Lok Sabha and the Rajya Sabha on
the 29th March, 1956 and the 24th April,
1956, respectively."

Then, Madam, I shall speak tomorrow.

THE  VICE-CHAIRMAN  (SHRIMATI
SHARDA BHARGAVA) : All right. But there is a
message to be read.

MESSAGE FROM THE LOK SABHA

THE CENTRAL EXCISE AND SALT
(AMENDMENT) BILL, 1956

SECRETARY: Madam, I have to report
to the House the following



